
 

FIR No. 711/20  

PS S.P. Badli 

State Vs. Sahil @Chikna 

 

04.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bonds considered and accepted.  

Surety is directed to place on record original RC once the physical 

functioning of the court resumes. Bail bond be disposed off accordingly.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/04.05.2021 

  



FIR No. 249/21 

PS S.P. Badli 

State Vs. Anil Jain 

 

04.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Anand Prakash, Ld. Counsel for the application through VC. 

  IO SI Uday Singh through VC. 

  Counsel for the accused Anil Jain has submitted that he is unable to 

gain access to his client in any manner to develop defence on behalf of accused. 

  Considering the condition of Pandamic of Covid 19, IO is directed to 

allow the accused Anil Jain to converse with his counsel telephonically for a period 

of  10 minutes. 

  At request of counsel for the accused, put up for arguments on bail 

application on 07.05.2021.   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/04.05.2021 

  



FIR No. 526/20 

PS S.P. Badli 

State Vs. Sameer @ Mustkin 

 

04.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Counsel for the applicant through VC. 

  IO SI Sandeep through VC. 

  Counsel for the accused has moved an application for bail on behalf of 

the accused. Simultaneously, an application for release/discharge has been moved 

on behalf of the IO. 

  Report of IO perused.  

  Complainant had already submitted that he has seen all the accused 

during the course of robbery. However during TIP, he has failed to identify the 

accused. Further, IO’s application for one day PC of the accused was dismissed by 

Ld. Duty MM observing that no grounds were made out.  

  IO has submitted that no recovery has been made out from the 

accused  Sameer @ Mustikin and he has prayed for discharge/release of the 

accused. 

  File perused. The submissions of IO are correct. The disclosure 

statement of the accused is admissible. Therefore, accused Sameer @ Mustkin is 

hereby released from custody with liberty to the police to re-arrest, if any 



incriminating evidence be collected against him during further investigation of the 

case.  

  Release warrants of the accused be sent forthwith. He may be released 

from JC, if not required in any other case.  

  Copy of this order be sent to IO as well as sent to accused through 

concerned Jail Superintendent for necessary intimation.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/04.05.2021 

  



FIR No. 140/21 

PS S.P. Badli 

State Vs. Shobit 

 

04.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Let risk assessment report as per the judgment of Ajai Verma Vs. 

Government of NCT of Delhi WP @ 10689/17 dated 18.03.2018 be filed by the IO 

on 05.05.2021. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/04.05.2021 
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